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IN THE CTRAI. A4INISTRAITVE 1I8UNAt 
CUTZ%CK  83 CM: TtACK. 

Cuttack,this the 21st day of June, 2000 

PR34ANANDA DAS. 

VERJS 

APPIICAN T.  

UNION OF INDIA & ORSI 	 .. . 	 RP0ND 3 IL 

FOR INS1WCONS. 

Whether itbe referred to the.reportes Orno 

Whether it be circulated to all the Benches of the 
Ctra]. Aiini trave Tribu*i1 or * 0t7 

(C. t4ARASIM}iAM) 
M348 ER(JuDIcIAI) 

(soMNAni SON) 
VICECFLAIrMAN 09 



CTRAI AIJ4INIS1ATEVE 1IJNAI 
QJ TTh( BENCHt QJ TTAQ 

ORIGI IJ APPLICAON N. 46 OF 1999. 
k€fi the 218tdi 	 oo. 

COR.AM: 

THE HONQURA3T.E MR, SOMNAfli SOM, VICE-CH1IRMAN 

AND 

THE HONOURABT.E MR. G. KARASIMHAM,M8ER(JuDICIAt,). 

PRE1ANANDA DASH. 
Aged about 21 years, 
S/o.late D4tari Dask, 
At..Daia*ta, Po;sahira, 
Via. Pattaiautdai, Dis t.Kend rapara. 	•... 	APPLICANT, 

By 1egi praCtiticfler.s M/5.K.K.SWai*,M.R.Nayak, 
P. N. Kcan ty, Ad vacates. 

-vrs.- 

Chief Postmaster Genera]., 
orissa Circle, 	Po.Bkubaneswar, 
DiStsKk$uLda. 

supedntdt of post Offices, 
Qittack North Divisicn,Qlttack. 

Sub DiViSiCflal Inspector(pcstal), 
pattazmaadaj, At/p Os Pa ttan,.indai, 
DiStsI(endrapI ra. 

Sanat Kumar Patra, 
At/P ossahi ra, 
Via zpattaitLlndai, 
Di at sKend rapa ra. 

R&5PONDUS. 

4 

By legal praCtiticner Mr.B.Dash,Mdi.cna]. standing Ciasel. 



- ER 

Sc4N1 SOMCE-CRIAs 

In this Original Applic.ticn under sectim 19 of 

the Jvlministcative Ttibu*als Act,1965, the petiticeer has 

prayed for caupassic*iate appointment in place of his father 

and for cjiashing the oider dated 3.9,3.1999 rejecting his 

prayer for c anpassi mate appod.a tmea t. Depa rtmen tal. Au thori U es 

have filed canater cpposi*g the pxajer of the applicant, 

for the purpcee of cmsidering this Original Application it is 

not necessari to go into too many facts of this case. The 

admitted positicn is that the applicant1  a father passes iay 

on 2.10,1996 while working as EDBPM,sahira aranch post 

office .M the: apliaatbei*q the seccnd scm,applied for 

C cspassi mate appoi ntnient Depa rttaei tal Au thori U en eKamined 

his case and the Circle aelaxatim Ccamittee rejected his 

claim on varicus grcuads which have been challenged by the 

petitimer in this original Application, From the pleadings, 

it appears that the applicant's father passed away only 

tei days before his superannuation at the age of 65 years. 

D epa r bnen tal Au tho ri U en have g ta ted that the family is not 

in an indigent condition: firstly because the applicant 

and his mother, the wife of the deceased employee Nift filed 

Incane certificate reflecting the total annual incane of 

both of them at, 26,000/-.weepcndents have also stated 

that the applicant's elder brother is engaged as a primary 

school Teacher and his salary has also been meticned. 

Applicant' a stand 	that his elder brother has been separated. 

from the family has not been accepted by the Departmental 

Authorities. The inc one of the applicant and his mother 



aanti.ag to N. 26,000/- per annum is not dispted thr',igh 

any rej oinder.pplicant has challenged the stand of the 

Departmental Authorities that the elder brother has not 

been separated on the basis of the pancbayathama which 

is at Annex'Ure2.We have carefully gone thrcigh this 

Panckayatr*ama. Ihis Panchayatnama has only been. made on 

12.1.1994 when the father was very mach aline but ao1ith-

standing the existence of the father, in this pangbaytnaraa, 

the prPer ty has been devideI beeen the two brothers wi tho..tt 

any share to the father, w hic his inc onc ei vab]. e. In vi e of 

this,we are not J.ncliiel to place any reliance on this 

panchayathama and we hold that this has been rightty dis- 

believøl by the Departmental Authorities.Moreovec, in the 
ofl9% 

voter listwhichis at juiexure../4,we find that the elder 

brother shri R.IcDas who is claimel by the applicant to 

have been separated is note:1 alongwith the family menuer 

of Shri Daitary Das and is residing in the same ho.ise,o1ding 

No.21 ofthe present applicant and the elder brother is the 

same. In view of thi s,we do not find any inc on fi rmi ty in the 

Departmental stand that the elder brother has been separat. 

Moreover,it is also tde noted that the applicant's father 

pass e5 way cnl. y ten days b ef ore his su pe ran nua ti on and 

this is a factor which has also been rightly taken into 

considecaticn by the Departmental Authorities. 

2, 	in consideration of the above, we hold that the 

applicant has not been able to make out a case for the 

relief ci ai meI by him. The 0 ri gin al Appi ic a ti on is therefore, 

rejacteLNo Costs. 

( NARASIMi4AM) 
	

(actNwni SOM) 
M4B ER(JUDICIAL) 
	

VICE..CHIgtAN 

KNM/cM. 


